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HIGH COURT FOR THE STATE OF TELANGANA
AT HYDERABAD

(SPecial Original Jurisdiction)

THURSDAY, THE SEVENTEENTH DAY OF OCTOBER
TWO THOUSAND AND TWENTY FOUR

PRESENT

THE HONOURABLE THE CHIEF JUSTICE ALOK ARADHE
AND

THE HONOURABLE SRI JUSTICE J. SREENIVAS RAO

WRIT PETITI ON NO:34444 oF 2016

Ramu Nayak, S/o Santhosh, Occ; Student, R/o Ashepally Village' Jainoor Mandal'

Adilabad District

.....PETITIONER

AND

Between:

2

1 The State of Telangana, rep by its Principal Secrelary' Health Medical and

irrirvW"rtri" 1C-i1 oepaitm6nt, Secretariat, Hyderabad'

Kaloji Narayana Rao, University of Health Sciences, Telangana' Warangala'

Rep. By its Registrar.

.....RESPONDENTS

Petition Under Article 226 of the Constitution of lndia praying that in the

circumstancesStatedintheaffidavitfiledtherewith,theHighCourtmaybe
pleasedtoissueaWrit,orderorDirectionmoreparticularlyinthenatureofWritof

Mandamus,declaringtheactionofthe2ndrespondentintoconsideringthecase

of the petitioner for admission into MBBS Course under physically Handicapped

and ST General Quota without assailing any reasons and simply mentioning as

not eligible, even though assailing any reasons and simply mentioning as not

eligible,eventhoughthepetitionerisfulfillingtheeligiblecriteriaandalsosecured

goodrankintheexaminationisnothingbutillegalandarbitraryandconsequently

directthe2ndrespondenttoconsiderthecaseofthepetitionerforadmissioninto

MBBS Course under Physically Handicapped and ST General Quota as per the

rank obtained bY the Petitioner
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l.A.NO:1 OF 2016 tWPMP.NO:4246 4 0F 2016)

Petition Under section 151 cpc praying that in the circumstances stated in
the affidavit fired in support of the petition, the High court may be preased to
grant interim stay of 5th and finar phase web counsering to br: herd on 06-.10-
2016 by the 2nd respondent for admission into I\4BBS course or Arternativery
reserve one MBBS Seat, pending disposal of the writ petition.

Counsel for the petitioner : SRI S.SURENDER REDDY

.99j1"-"ll"r the Respondent No.1 : cp FOR MEDTCAL HEALTH .AND FAMtLyWELFARE

Counsel for the Respondent No.2 : SRI A.pRABHAKAR RAO

The Court made the following ORDER



THE HON'BLE THE CHIEF JUSTICE ALOK ARAI)HE

AND

THE HON'B LE SRI JUSTICE J.SREENTVAS RAO

WRIT PETITION No.34444 of2OL6

ORDER: eer the Hon'ble the Chief Justice Alok Aradhe)

Mr. S. Surender Reddy, learned counsel appears for

the petitioner.

Mr. Tandra Ramesh, learned Assistant Government

Pleader for Medical, Health & Family Welfare appears for

respondent No.1'

Mr. A. Prabhakar Rao, learned Standing Counsel for

Kaloji Narayana Rao University of Health Sciences

(hereinafter referred to as 'the University') appears for

respondent No.2.

2. In this Writ Petition, the petitioner inter alia seeks a

direction to respondent No.2 to consider the case of the

petitioner for admission to MBBS Course under Physically

Handicapped & ST General Quota as per the ralk obtained

by the petitioner.

3. A Bench of this Court by an interim order dated

06.10.2016 had directed the University to consider tlle
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case of the petitioner under the category in r.r.hich he had
applied subject to his erigibility, rank obtained in rrAMcET,
availabilitl of seats and fullilling all the conditions required
under lavr'.

4 . The petitioner was seeking admission tc MBBS
Course unCer physically Handicapped

Quota for tlre academic year 2016_lZ.

5. In vierv of aforesaid interim order as well as r-he fact
that the ace demic year is already over, no lurther orders
are required to be passed in this Writ petition.

6 . Accorclingly, the Writ petition is disposed of.

Miscellzreous applications pending, if any, shall
stand closed. However, there sha-Il be no order as to

and ST General

<:os ts.
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HIGH COURT

DATED:1711012024

ORDER

WP.No.34444 of 2016

DISPOSING OF THE W.P

WITHOUT COSTS.
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